IN THE CENTRAL ADMINISTRATIVE TRIBUNAL $ HYDERABAD BENCH
"AT HYDERABAD

ORIGINAL APPLICATION NO. 3}_’1{}3§

DATE OF ORDER 3 24,6,1999,

Between g-

1, Syed Faheemddin

2, Saritha Nanda Kumari
3. Shaikx Azmathulla

4. Mohd.Arifuddin

es e Appl icants
And

The Principal, Kendriya Vidhyalaya
Sanghatan, Lunger Houz, Hyderabad,

see REespoOndent

Counsel for the Applicant H Shri K,Ram Reddy

Counsel for the Respondents Shri B.N,Sarma, Sr.CGSC

CORAM3
THE HON'BLE JUSTICE SHRI D.H,NASIR t VICE=CHAIRMAN

(Order per Hon'ble Justice Shri D.H,Nasir, Vice-Chairman),
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(Order per Hon'ble Justice Shri D.H.,Nasir, Vice~Chairman ),

Heard the .learmed counsel for the applicant as well as

the learned Standing Counsel for the Respondents,

2, It i3 submitted by the learned counsel for the Aapplicant
that interviews for the post of Class-TT (Group-D) are likely
tobe held in near future, The applicants, aceording to the
learmed counsel -inspite of being fully qualified to appear at
the interview were denied the opportunity merely on the ground
that they were not sponsored by the Employmept Exchange, The
applicants, ofcourse have not given any specefic particulars as
to which QOfFicer of thg Respondents Department denied this oppor-
tunity and how many vacancies are there for the post in question,
However, hav%ng~fegafdnte—%he—fact—th:f it is now well settled that
no opportunity of appearing at the interview could be denied
merely on the ground that the candidate has not beean sponsored by

the Employment Exchange Lif otherwlse the applicants apovear w be

eligible and qualified for consideration for such appointment,

3. This 0.A, is therefore disposed of with a direction to
the Respondents to allow the applicants to apsear at the interview
of Class-II (GROUP-D} post, even Lf thelr candidature has not been
sponsored by the Employment Exchange, if they are otherwise found

eligible for appearing at the interview for the post in qQuestion,
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4, Original Application disposed of accordingly,
order as to costs,
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(D.HfﬁASIR)
Vice-Chairman
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Dictated in Open Court,
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